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(b) whether the amount of fine of | Rs.
15,000 recently imposed on  The I Hotel for
the breach of excise rules would also be debited
co the sub quent acocunt of expenditure; and

(c) who was responsible for
which resulted in aforesaid fine?]
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Rs. in lakhi.
Expenditure 113.30
Income 148.87
(b) This amount was not a fine but an
enhanced fee. An appeal against the

enhanced licence fee of 15,000 has been
lodged and a 'stay cider' obtained from the
Excise Commissioner, Delhi Administration.

(¢) The misunderstanding arose a3 the
result of the billing system in the hotel
according to which bills presented after 10.00
p.m. used to be marked with the date of the
next day. This system has now been
changed.]

t[ ] English translation. 199
RS—4.

1969 ] to Questions 4670

LEVY OP FEE ON PERSONS GOING ABROAL

1395. SHRI NIRANJAN VARMA:
SHRI M. K. MOHTA:

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) the amount of levy which is to

be charged fromeach individual
abroad as per orders issued in this
regard,

(b) the estimated yield of revenue per
year as a result thereof;

(c) whether the proceeds on this account
will be utilized for the improvement of
international airports only; and

(d) the names of the
which have imposed such levy?

countries

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KAR AN SINGH):
(a) Effective from 1st April 1969. a
Passenger Service fee of Rs. 15 per head is
payable by passengers proceeding from the
four international airports for a destination
'abroad.

(b) It is estimated to yieid a revenue of
Rs. 45 lakhs per annum.

(c) Under the present arrangement it will
be credited to the Consolidated Fund'of India

(d) A list of 69 countries which impose
such levy is attached. [See Appendix LXVII,
Annexure No. 88].
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